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swner's Reports (M)
and SC &ST Employment
aganst Quota (Bis.)

Pradhan, Shri Pabitra Mohan
Raj Keshar Singh, Shn
Ram Kinkar, Shri
Ram Sagar, Shri
Ramachandran, Shri P.
Ranjt Singh, Shn
Rodrigues, Shri Rudolph
Sai, Shry Larang
Samni, Shr1 Manohar Lal
Sarangi, Shri R P
Sarkar, Shr § K
Shah, Shn D P
Shastny, ¥hn ¥ P
Shejwalkar, Shri N. K.
Sheo Narain, Shri
Sheth, Shri Vinodbha: B.
Shrikrishna Singh, Shn
Sikander Bakht, Shni
Singh, Dr B. N.
Sinha, Shr C. M.
Sura) Bhan, Shri
Swamy, Dr. Subramamam
Tiwari. Shr1 Briy Bhushan
Tiwary, Shn D. N.
Tiwary, Shn Madan
Varma, Shri Ravindra
Verma, Shri Hargovind
Verma, Shn R L. P
Yadav, Shr1 Narsingh
Yadav, Shr1 Sharad
Yadvendra Dutt, Shri
Yuvra, Shri
MR, SPEAKER: The result* of the
division is; Ayes 81; Noes 77.
The motion was negatived.
MR. SPEAKER: Mr. Kodiyan, are
You pressing substitute motion Nos. 11
and 127

SHRI P. K. Kodiyan: I am not pres.
smg

Tamil Nadu & Andhra
Pradesh (St.)

il

MR. SPEAKER: Mr. Kodiyan, are
you pressing subsfitute motion Noe.
11 and 127

SHRI P. K. KODIYAN: I am not
pressing.

MR. SPEAKER The substitute
motion No. 19 moved by Shri L. L.
Kapoor—he 18 not present.

Then, I come to the substitute
motion No 23 moved by 8hn G. 8.
Reddi.

SHRI G. S, REDDI (Miryalguda): I
am not pressing.

MR SPEAKER There 18 the sub-
stitute motion No. 25 moved by Shri
B C. Kamble—he 1z also not present.
The substitute motion No. 27 moved
by Shri A. K Ray—not present.

All these substitute motions and
other motions are taken ag negatived.

All other substitute motiong were
also negatived.

17.31 hrs.

STATEMENT RE: EMERGENCY RE.
LIEF TO TAMIL NADU AND AN-
DHRA PRADESH FOR LOSSES DUE
TO CYCLONES.

THE MINISER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): With your per-
mission, Sir, I wish to make the fol-
lowing statement:

As the hon. Members of this House
are aware, a serious calamity has be-
fallen two of the States of the Union—
Tamil Nadu and Andhra Pradesh.
Large-scale damage to life and pro-
perty has occurred in many districts
of these lwo States as a result of two
severe cyclones, The tota] extent of
the damage will be assessed in due
course. It is the Central Govern-
ment's 1utention to  provide appro-
priate asuigtance to the two States In

~ #The following  members 818 recorded theiy voten.
AYES: 8/Shri P. Rajogopal Nerdu anj gajshekhar Kolur;
NOES: S/Sbri Satish Agrawal, Dr, Ramji Singh, Satya Deo Singh and Ram
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3ss  ELmergency Relef to
Tamil Nadu & Andhra
Pradesh (St)

(8hri Satish Agrawal)

thé meanwhile as a measure of emer
gency relief, the Central Guvernment
hag decided to sanction immediately
an advance of Re 5 crores to Tamil
Nadu an¢| Rs 5 crores to Andhra Pra
desh

I am sure the members of the
House will join me in conveying fo
our brothers and msters in Tamil Nadu
and Andhra Pradesh our deepest
sympathy in their difficult moment

AN HON MEMBER
Pondicherry?

What about

MR. BPEAKER Whether Pondicher
ry has also suffered

SHRI C K
(Cannanore)
Kerala also

CHANDRAPPAN
I want to know aboul

SHRI SATISH AGRAWAL As a
matter of fact as recommended by
the Sixth Finance Compussion with
effect from 1st April, 1974, an advance
Plan assistance 18 given o States
after the Ceniral team hai surveyed
the damage and the loss caused ‘This
ig for the first time in the history of
the country that without any report of
the Central team, financial assistance
to the ertent of Rs 5 crores each to
Tamil Nadu and Andhra Pradesh has
been given

So far as Pondicherry 1s concerned
or any other state 1s concerned 1n
thig case, we have not received any
request or intimation from them
(Interruptions) so far s Poncicherry
is concerned we shall consider it
We are awailing report (Intrrup-
tions™

SHRI C M STEPHEN ('dukki) He
has made an unwarranted ststement
that this ig the first time that they
have dont 1t No, last year when the
calamity befell in Kerala, the Govern
men came out with some gort of gesture
and smivhoned Rs 1 crore immediate
ly witpout any reguest from them
(Interrupdions)

NOVEMBER 21, 1077 Reported fast 386

for Rights of
Neo-Buddhists (CA)
SHRI C N VISVANATHAN (Tirup
pattur) The Minster of State has
said that Pondicheiry is also affected
but he has not mentioned any sanc
tion for them

MR BPEAKER He said We are
awaiting a reporl irom them (Intcr
ruptions) He has not .aid thit 1t 15
on record

SHRI VASANT SATHF (Akola)
He said thit Pondicheiry will be con
sidered It 1s not included there

MR SPEAKER
be considered

Pondicherry  will

SHRI VASAN1 SATHE Why has
he not announced s0® Annountc
Rs 1 crore just now my deir friend
(Interruptions)

SHRI ¢ K (HANDRAPPAN Ou
State has also heen affected 1 woull
request the Minister to tcll us whether
they have recennvcd any mes-age from
our State or whether thev have takin
any decision on th

1737 hrs

CALLING ATTENTION TO MATTIR
OF URGENT PUBLIC IMPORTANCI

RLPOATID FAST BY  LFADERS OF TIL
RFPUBLILAN PARTY OF INDIA DUMANDINC
SAFLGUARD FOR Nro-Bupomi-rs

SHRI YESHWANTRAO CITAVAN
(Satara) 1 call the atlention of the
Minister of Home Affairs to the
following matter ot urgent public 1m
portance and request that he m1y
make a statement thereon —

‘Reported indeqinite fast of thre¢
leaders of the Republicun Parly
of India 1n Delni 1n  pursuance of
their demands regarding safeguards
for Neo-Buddhists

THE MINISTER OF HOME AFF
ATRS (SHRI CHARAN SINGH) st
the main demand of some leaoind
members of the Republican Party



